Q.A. No.536/2009

ORDER DATED 22% OF FEBRUARY. 2012
HON'BLE MR. CR MOHAPATRA, ADMINISTRATIVE MEMBER
HONBLE MR, AK PATNAIK JUDICIAL MEMBER

Heard Sn PK. Rath, Ld Counsel .appearmg‘ for the appheant
and St 8K Opha, Ld. Standing, Counsel for the Respondents/Rlys.

2 By fihng an affidavit enclosimg g copy of  order dafed
26.08.2010 (Ammexure-R/1) Sn (gha, Ld St,:imding Counsel  for the
Respondents/Rlys. submatted that the grievance of the appheant has m the
meantime been redrossed.  In view of the above, there remains m)t‘iﬁhgm- -.
further to be adjudicated n this O A, Accordmgly, this OA 15 dl?p*wcdnf =

as miructuous.

UDL. MEMBER

B




